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NHRC seeks probe into

disability cases linked
to toxic cough syrup

Our CORRESPONDENT

JAMMU, OCTOBER 4
The National Human Rights
Commission (NHRC) has
directedthe Jammu and Kash-
mir authorities to conduct an
Inguiry into the permanent
disabilities allegedly suffered
by four children atter consum-
ing a cough syrup in Udham-
pur district during 2019-20.

The direction came in
response to a complaint filed
by social activist Sukesh C
Khajuria, who sought ade-
quate compensation, medical
care and rehabilitation for the
affected children.

In its communication to the
Chief Secretary, the NHRC
stated that the complaint
should be forwarded to the
competent authority for
appropriate action In accor-
dance with law. “The authori-
ty concerned is directed to
take appropriate action after
enquiry, assocating the com-
plainant and victims, inform
them of the action taken and
submit a report to the Com-
mission within four weeks,”
the Commission said.

In his complaint, Khajuria
argued that the four surviv-
ing children, whose lives
were permanently altered by
the incident, deserve justice
and long-term support. He
described the tragedy as part
of a larger national problem
involving fatalities allegedly

linked to spurious cough
syrups contaminated with
Diethylene Glycol (DEG), a
toxic industrial solvent.

Reterring tothe Jammu inci-
dent of 2019-20, Khajuria
alleged that 14 children had
lost theirlives after consuming
the contaminated syrup. He
said testing by the Regional
Drug ‘Testing Laboratory
(RDTL), Chandigerh, had
reportedly confirmed the pres-
ence of 34.24 per centwv DEG
in the medicine.

The activist alleged that
despite the seriousness of the
tragedy, the response of the
then drug regulatory authori-
ties remained inadequate. He
claimed that the matter
gained attention only after
intervention by the NHRC,
following which the govern-
ment was directed to provide
Rs 3 lakh each to the next of
kin of the deceased children.

According to the com-
plaint, the High Court and
the Supreme Court subse-
quently upheld the NHRC's
recommendation, recognis-
ing the State’s vicarious lia-
bility in the matter.

Khajuria stated four surviv-
ing children from Ramnagar
tehsil of Udhampur, who were
left with permanent disabili-
ties and possess disability cer-
tificates issued by the Chief
Medical Officer, Udhampur,
have yet to receive compensa-
tion or rehabilitative support.
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NHRC seeks probe into
disability cases linked
to toxic cough syrup

Our CORRESPONDENT

JAMMU, OCTOBER 4

The National Human Rights
Commission (NHRC) has
directed the Jammu and Kash-
mir authorties to conduct an
inquiry into the permanent
disabilities allegedly suffered
Ty four children after consume-
ing a cough synup in Udham-
pur distriet during 2019-20.

The direction came in
response to a complaint filed
by social activist Sukesh C
Ehajuria, who sought ade-
quate compensation, medical
care and rehabilitation for the
affected children.

In its communication to the
Chief Secretary, the NHRC
stated that the complaint
should be forwarded to the
competent  authority  for
appropriate action in accor-
dance with law: “The authori-
ty concerned 1s directed to
take appropriate action after
enguiry, assocdating the com-
plainant and victims, inform
them of the action taken and
submit a report to the Com-
mission within four weelks,”

In his complaint, Khajuria
argued that the four surviv-
ing children, whose lives
were permanently altered by
the incident, deserve justice
and long-term support. He
described the tragedy as part
of a larger national problem
involving fatalities alle gedly

linked to spurious cough
syrups contaminated with
Diethyvlene Glyool (DEG), a
toxic industrial solvent.

Referring to the Jammu inci-
dent of 201920, Khajuria
alleged that 14 children had
lost theirlives after consuming
the contaminated syrup. He
said testing by the Regional
Drug  Testing Laboratory
(RDTL), Chandigarh, had
reportedly confinmed the pres-
ence of 3424 per cent wiv DEG
inthe medicine.

The activist alleged that
despite the seriousness of the
tragedy, the response of the
then drug regulatory authori-
ties remained inadequate. He
claimed that the matter
gained attention only after
intervention by the NHRC,
following which the govern-
ment was directed to provide
Rs 3 lakh each to the next of
kin of the deceased children.

According to the com-
plaint, the High Court and
the Supreme Court subse-
quently upheld the NHRC's
recommendation, recognis-
ing the State’s vicarious lia-
bility in the matter

Ehajuria stated four surviv-
ing children from Ramnagar
tehsil of Udhampur, who were
left with permanent disabili-
ties and possess disability cer-
tificates issued by the Chief
Medical Officer, Udhampur,
have vet to receive compensa-
tion ar rehabilitative support.
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NHRC directs states, UTs to protect street vendors’ livelihoods during festive season

The Commission has issued fresh directions in view of the approaching festive season in October-November,
stressing the need to protect the livelihoods and human rights of local vendors while also ensuring public and fire
safety.

New Delhi: The National Human Rights Commission (NHRC) has directed the Chief Secretaries of all states and
union territories to ensure that street vendors, hawkers, traditional artisans and small local traders are not
unnecessarily displaced or prevented from carrying out their livelihood activities during the upcoming festive
season, particularly Navratri, Diwali and Chhath Puja.

The Commission has issued fresh directions in view of the approaching festive season in October-November,
stressing the need to protect the livelihoods and human rights of local vendors while also ensuring public and fire
safety.

The NHRC directions cover street vendors, footpath traders and hawkers, Kumhars, local diya and murti makers
and sellers, pottery sellers, small sweet vendors, malies, local vegetable sellers, rangoli colour sellers and other
similarly placed small and local vendors and artisans.

The Commission said these groups should not be unnecessarily displaced, removed or prevented from carrying
on their livelihood activities during the festive period. It has also asked local administrations to facilitate their
traditional trades, safeguard their livelihoods and promote locally made products in furtherance of the
government's "Vocal for Local" initiative.

The NHRC has specifically directed that where relocation becomes unavoidable due to the need to maintain
emergency access or compelling fire or public safety requirements, suitable and accessible alternative vending
spaces should be provided, as far as practicable, without adversely affecting vendors' livelihoods.

The directions also seek to prevent arbitrary action against small and local vendors. The Commission has asked
local administrations to ensure that vendors are not subjected to unnecessary or arbitrary seizure of goods
during the festive season.

It further directed that any action against vendors, wherever warranted, must be taken strictly in accordance with
law and with due regard to their livelihood.

The NHRC has also expressed concern over complaints of harassment, extortion, coercion and undue interference
faced by vendors. It directed that any such complaint should be promptly examined by the competent authority
and appropriate action taken, wherever warranted, in accordance with law.

The latest directions follow the Commission's intervention last year concerning complaints of alleged unnecessary
removal of local vendors and hawkers during the festive season, including seizure of their goods, imposition of
fines and alleged harassment. The NHRC bench headed by Priyank Kanoongo had taken cognisance of the matter
and directed the concerned states and local authorities to examine the allegations and take necessary action.
Observing that intervention was again required this year to protect the livelihoods and human rights of local
vendors during the festive season, the Commission issued fresh directions to all states and union territories.

The Chief Secretaries have been directed to ensure wide circulation and effective implementation of the directions
among all District Magistrates, Municipal Commissioners, Commissioners/Superintendents of Police and other
concerned authorities throughout the festive period.
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The Commission has also directed that additional or complete Action Taken Reports (ATRs) in pending matters be
submitted by October 18.
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Don't Remove Street Vendors During Festive Season, Directs Human Rights Body

NHRC has directed that during Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily
evicted or deprived of their livelihoods.

New Delhi: The National Human Rights Commission (NHRC) has directed all States and Union Territories to ensure
the protection of the livelihoods and human rights of local vendors, street vendors, hawkers, potters and small
traders in view of the upcoming Navratri, Diwali and Chhath Puja festivities.

The matter relates to complaints regarding the alleged unnecessary removal of local vendors and hawkers in
various cities, seizure of their goods, imposition of fines and harassment. During last year's festive season, the
NHRC bench headed by Member Shri Priyank Kanoongo took cognizance of the matter and directed the
concerned States and local authorities to examine the allegations and take necessary action.

This year, upon observing that the intervention of the Commission was again required to ensure the protection of
the livelihoods and human rights of local vendors during the festive season, the Commission issued fresh
directions to all States and Union Territories.

NHRC has directed that during Navratri, Diwali and Chhath Puja, local vendors should not be unnecessarily
evicted or deprived of their livelihoods. Where vacating a location is necessary on account of fire safety or public
safety, suitable alternative vending spaces should be provided.

The Commission has further directed that vendors' goods should not be arbitrarily seized or subjected to
unnecessary action, and that complaints of harassment, extortion or undue interference should be dealt with in
accordance with law.

NHRC has also asked the local administration to promote local vendors, traditional occupations and locally
manufactured products in the spirit of "Vocal for Local."

The Commission has directed the Chief Secretaries of all States and Union Territories to ensure wide circulation of
these directions among District Magistrates, municipal authorities, police and other concerned officials, and to
ensure their effective implementation.

NHRC has directed that additional Action Taken Reports in pending matters be submitted by 18 October 2026.
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NHRC directs states to protect street vendors during Navratri, Diwali and Chhath Puja

The National Human Rights Commission (NHRC) has instructed all States and Union Territories to safequard the
livelihoods and human rights of local vendors, street vendors, hawkers, potters and small traders in anticipation
of the upcoming Navratri, Diwali and Chhath Puja festivals.

This directive follows complaints alleging the unnecessary removal of local vendors and hawkers in various cities,
seizure of their goods, imposition of fines and harassment. Last year, the NHRC bench led by Member Priyank
Kanoongo took cognisance of similar issues and directed relevant States and local authorities to investigate and
address the allegations.

Observing the need for renewed intervention this year, the Commission has emphasised that vendors should not
be evicted without necessity during the festive season. If vacating a location is essential for fire or public safety,
appropriate alternative vending spaces must be provided.

The NHRC further directed that vendors’ goods must not be arbitrarily seized or subjected to undue actions. Any
complaints of harassment, extortion or unnecessary interference must be handled according to the law.

The Commission also encouraged local administrations to promote local vendors, traditional occupations and
locally manufactured products in support of the “Vocal for Local” initiative.

Chief Secretaries of all States and Union Territories have been instructed to widely circulate these directions
among District Magistrates, municipal authorities, police and other relevant officials, ensuring effective
implementation.

Additional or complete Action Taken Reports related to pending matters are to be submitted by October 18, 2026.
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Morning Digest: Protests against CEC persist as Rahul calls for joint ‘resistance’; Indian, Pakistani diplomats
summoned over BSF killing two ‘infiltrators’, and more

Here is a select list of stories to start the day

As protests against CEC continue, Rahul launches ‘Satyagraha’ digital platform

As Opposition leaders, civil society activists and youth organisations continued their protests, seeking the removal
of Chief Election Commissioner (CEC) Gyanesh Kumar, Leader of Opposition in the Lok Sabha Rahul Gandhi
launched the ‘Satyagraha’ digital platform to map resistance movements across the country. For the second day,
the Delhi Police detained around 150 protesters, including All India Students’ Association national president Neha
Bora, civil society activists Yogendra Yadav and Anjali Bharadwaj, and Supreme Court advocate Prashant Bhushan,
as they marched from Patel Chowk towards Jantar Mantar to demand the removal of the CEC.

Indian and Pakistani diplomats summoned over BSF killing two ‘infiltrators’

India and Pakistan summoned each other’s diplomats and traded charges over the killing of two Pakistani men
who the Border Security Force said had attempted to infiltrate through the International Border along Punjab's
Tarn Taran district. Pakistan’'s Ministry of Foreign Affairs (MoFA) summoned the Indian Charge d'Affaires (CdA) in
Islamabad on Saturday (October 3, 2026) to protest the killings of men they said were “unarmed civilians”. Late in
the evening, India also summoned the Pakistan Charge d'Affaires to reject the Pakistani statement and protested
“the continued facilitation of illegal cross-border infiltration from Pakistan”.

Sheikh Hasina's extradition possible via ‘well-structured’ process: India's High Commissioner to Bangladesh
Extradition of Bangladesh’s deposed Prime Minister Sheikh Hasina could take place via a “well-structured process”
that involved “legality”, and that a legal process was “in place”, India’s High Commissioner to Bangladesh Dinesh
Trivedi said. Speaking of Ms. Hasina’s presence in India at the Bay of Bengal Conversation, an annual conclave
organised by the Dhaka-based Centre for Governance Studies, Mr. Trivedi indicated that Ms. Hasina had sought
refuge in India based on consultation among those governing Bangladesh in July-August 2024, and that, “India
had hardly any choice.”

Hardened narco-trafficking kingpin Navpreet Singh deported from Tirkiye: Amit Shah

Union Home Minister Amit Shah said that hardened narco-trafficking kingpin Navpreet Singh has been deported
from Turkiye. Mr. Shah said that Mr. Singh was deported to India on Saturday in connection with cases involving
drug trafficking and other crimes.

MRFA deal likely by end of FY27, says IAF chief; annual requirement of 36-40 fighters

India expects to finalise the much-awaited Multi-Role Fighter Aircraft (MRFA) deal by the end of the current
financial year, provided the ongoing process progresses as planned, Air Chief Marshal A.P. Singh said. The
proposed acquisition of 114 fighter aircraft is at the price negotiation stage, with discussions also underway on
other critical aspects of the programme. Once concluded, the deal would be the Indian Air Force's largest fighter
aircraft acquisition.

‘I'm a team player, will work as full-back’: New Punjab Congress chief Pargat Singh

Downplaying factionalism in the Punjab Congress, newly appointed State chief Pargat Singh said the team was a
good one and all decisions would be taken unanimously, keeping the interests of the State in mind. Mr. Singh, a
former hockey player and India captain, said he had always played as a "full-back," a position centred on
supporting the team from behind, and would continue to play the same role in the party by giving prominence to
other senior members.
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Opposition will step up agitation and demand fresh elections using ballot paper: Kharge

Congress president and Leader of the Opposition in the Rajya Sabha, Mallikarjun Kharge, said that the Opposition
will step up agitation against the Election Commission of India and demand fresh elections using ballot papers in
States where elections were held post SIR process. Mr. Kharge described the Narendra Modi-led Union
government as an “illegal government” and demanded that it go, alleging that the democratic and constitutional
rights of people were being undermined.

CJP stresses non-violence and urges citizens to join October 10 Delhi protest

The Cockroach Janta Party (CJP) stressed that its proposed October 10 protest in Delhi would be peaceful and
urged every citizen seeking free and fair elections to join the agitation if Chief Election Commissioner Gyanesh
Kumar does not resign. The CJP has been demanding Mr. Kumar's resignation, citing alleged irregularities in the
electoral processes and the conduct of the Special Intensive Revision (SIR) exercise.

Mumbai police question IIT Bombay professor Doolla for 10 hours over student Sahil Wakode's death

The Mumbai police questioned Suryanarayana Doolla, a professor at the Indian Institute of Technology Bombay
(IIT-B), for nearly 10 hours in connection with the death of 22-year-old student Sahil Wakode, an official said.
Professor Doolla, who faces allegations of harassment and caste-based discrimination from Mr. Wakode's parents,
denied all charges during questioning on Thursday (October 1, 2026), the official said, adding that his statement
had been officially recorded.

Delhi Police registers three FIRs over anti-CEC protests, none named

Delhi Police registered at least three FIRs in connection with Friday (October 2) protests by student organisations,
political parties and civil society activists who attempted to gather at Jantar Mantar, demanding the resignation of
Chief Election Commissioner Gyanesh Kumar. Two FIRs were registered at Parliament Street police station and
one at Connaught Place police station, invoking Section 223 of the Bharatiya Nyaya Sanhita (BNS) for alleged
disobedience of an order duly promulgated by a public servant, a senior police officer said.

TVK to file complaint with ECI against M.K. Stalin's remarks against its candidate in Dharapuram: Minister

The Tamilaga Vettri Kazhagam (TVK) will file a complaint with the Election Commission of India (ECI) against the
alleged body-shaming remarks made by Dravida Munnetra Kazhagam (DMK) president M.K. Stalin about the TVK's
Dharapuram candidate, during his campaign, said Minister C.T.R. Nirmal Kumar. Accusing Mr. Stalin of making
derogatory remarks against the TVK candidate, P. Sathyabama, Mr. Nirmal Kumar told reporters in Coimbatore
that it was condemnable that Mr. Stalin could say this about a Scheduled Caste woman who was fighting the polls
in Dharapuram.

Mumbai airport, airlines clash over Navi Mumbai shift

A dispute is brewing between Adani-run Mumbai International Airport Ltd. (MIAL) and airlines over a proposed
operational reshuffle during the phased redevelopment of Terminal 1 (T1). The plan involves moving domestic
traffic from T1 to Terminal 2 (T2), while shifting some international services to the more distant Navi Mumbai
International Airport.

Delhi Police personnel were removing identity badges before detaining protesters: CPI MP to Amit Shah

CPI MP P. Sandosh Kumar alleged that Delhi Police personnel have been removing or concealing their identity
badges before detaining or using force against protesters and urged Union Home Minister Amit Shah to order a
time-bound inquiry into the practice. In a letter to the Union Home Minister, Mr. Kumar sought his intervention
into repeated use of violence, arbitrary detentions, manhandling and other unlawful practices by the Delhi Police
while dealing with democratic protests.

NHRC seeks probe into alleged use of minors at CJP's Mumbai protest

The National Human Rights Commission (NHRC) took cognisance of allegations that minors were involved in a
Cockroach Janta Party (CJP)-led protest in Mumbai and that their images were circulated online. Based on
complaints from Sewa Nyaya Utthan Foundation and another organisation, the commission directed the Mumbai
Police to investigate the matter and submit an Action Taken Report (ATR) within one week.

Bank robbery videos, Army insiders and arms dealers: Bolarum theft probe reveals wider plot

Weeks before stealing firearms from the Army premises at Bolarum in Secunderabad Cantonment, former
Havaldar Upputholla Mallesh allegedly shared bank robbery videos with his cousin and an associate, asking them
to study how such heists were carried out. Investigators now say he had built a network comprising serving Army
personnel, prospective robbers and alleged arms dealers before the theft on August 30, 2026.

Suvendu claims Mamata faked her leg injury in 2021, promises probe

West Bengal Chief Minister Suvendu Adhikari alleged that former Chief Minister Mamata Banerjee faked her leg
injury while campaigning in Nandigram in 2021. Citing medical reports from a government facility, Mr. Adhikari
claimed that it showed she did not have any signs of a fracture. “Mamata Banerjee faked her leg injury while



campaigning in Nandigram in 2021. This is the report of the Department of Radio Diagnosis of Bangur Institute of
Neurosciences, dated March 11, 2021. There is no evidence of a fracture,” Mr. Adhikari said while addressing the
press at the State Secretariat.

CBI files charge sheet against RCom, others in ¥3,750 crore LIC fraud case

The Central Bureau of Investigation (CBI) has filed a charge sheet against Reliance Communications Limited
(RCom), two former executives of the Reliance (Anil Ambani) Group, and others in the LIC investment fraud case
that caused an alleged loss of ¥3,750 crore. The agency identified the former executives as Amitabh Jhunjhunwala,
the group managing director, and Vishwas Joshi, senior vice-president of Reliance Capital Limited. P. Venugopal,
the then chief investment officer of LIC, has also been named.

SIR exercise: Nine lakh names dropped from Uttarakhand's poll roll; State now has 71.59 lakh voters

Around nine lakh names have been removed from Uttarakhand’s electoral roll through the special intensive
revision (SIR). The final electoral roll was published on Saturday (October 3, 2026) carrying 71.59 lakh electors in
the State. Speaking to the media, Uttarakhand Chief Electoral Officer (CEO) B.V.R.C. Purushottam said the final roll
includes 1,29,872 newly enrolled voters.

Commander of U.S. Pacific Command to visit India from October 3

Commander of the U.S. Pacific Command Admiral Samuel J. Paparo will visit India from Saturday (October 3, 2026)
to Thursday (October 8, 2026) to advance the U.S.-India major defence partnership and deepen military-to-military
cooperation between the two countries. According to the U.S. Embassy in India, during his visit, Admiral Paparo is
scheduled to engage with his Indian counterparts on a range of shared security priorities, including digital
transformation and emerging technologies, regional strategic stability, defence, energy resilience and the
challenges posed by an increasingly competitive technology landscape.

Brazil tame India in 4-0 friendly win

Samuel Lino scored his first two goals for Brazil as India’s frantic effort to hold off the five-time world champions
faded after a spirited start, allowing the visitors to cruise to a 4-0 win in a friendly. Chelsea winger Estevao scored
Brazil's first goal and assisted Pedro before Lino netted a second-half brace, helping Carlo Ancelotti's side
conclude their tour of Australia and India with two wins and a draw.
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Justice must not only be done but also remain beyond doubt

Some judges have set a better example. CJI B R Gavai said before taking office that he would accept no post-
retirement assignment. His predecessor, Sanjiv Khanna, also said he would not accept any official role after
retiring. Personal resolve of this kind deserves public respect, but it is a voluntary pledge, not a rule

When a retired Supreme Court judge joins the governing body of a Reliance-backed wildlife initiative, a legitimate
question arises. It is not whether he did anything wrong. It is whether the institution he served can still persuade
citizens that nothing was wrong.

Former Supreme Court judge Justice Krishna Murari, who served on the apex court from 2019 until his retirement
in 2023, joined in September 2026 the five-member Governing Council of Vantara, the animal welfare initiative of
Reliance Industries and Reliance Foundation.

An investigation by Article 14 reports that he was involved in proceedings that enabled Vantara's acquisition of
elephants, its operation as a private zoo, and the nationwide expansion of a committee that oversaw elephant
transfers to the facility, and that he joined its top governing body three years after retiring.

It is worth being precise about what is and is not alleged. In August 2022, Justice Murari sat on a bench that
declined to interfere with a High Court order permitting elephant transfers to a temple trust later linked to
Vantara. There is no general cooling-off rule preventing a retired Supreme Court judge from accepting such a
private-sector or non-profit governance role. Nobody has produced evidence of a quid pro quo. The gap of three
years is long by the standards of such appointments. Neither Vantara nor Justice Murari's office responded to
probing media queries. The judge may well have a complete answer, and he deserves the chance to give it.

But the matter does not end with an absence of proof. Public confidence rests on appearances, and the
appearances here are uncomfortable.

A pattern, not an aberration:

Vantara is not the first such episode. It is the latest in a long line, mostly in public office rather than private
enterprise.

No court has ever held, and this piece does not allege, that any specific judgment was influenced by the promise
of a future post. But the recurrence of the pattern, its timing, and the judiciary's own reluctance to self-regulate
have made "post-retirement sinecures" one of the most serious credibility challenges facing India's higher
judiciary today.

Former Chief Justice of India P Sathasivam, who retired in April 2014, was appointed Governor of Kerala that
November. Ranjan Gogoi, who demitted office as Chief Justice of India in November 2019, was nominated to the
Rajya Sabha within months. The nomination drew sharp criticism. Opposition MPs asked whether it was a quid
pro quo and how the public could have faith in judicial independence.

In February 2023, the President appointed Justice S Abdul Nazeer as Governor of Andhra Pradesh just 40 days
after his retirement. He was part of the Ayodhya bench and had headed the Constitution bench that upheld
demonetisation. Of the four retired judges on the Ayodhya bench, three had by then received government posts
within months of their respective retirements.

In 2021, Justice Arun Mishra became NHRC chairperson almost nine months after retiring from the Supreme
Court and was criticised for his earlier public praise of the Prime Minister at a judicial conference. Rights groups
objected, and they said the appointment violated the Paris Principles governing national human rights
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institutions.

None of these judges has been shown to have decided any case with an eye on a future job. Each of them would
reject the suggestion, and the law does not allow us to assume otherwise. Yet the sequence, a major judgment
followed by a prized appointment, invites the very inference that a judiciary must work hardest to forestall.

The warnings were ignored:

This concern is not new. The Law Commission, in its 232nd report in 2009, observed that sitting judges seek such
appointments either on the eve of their retirement or after it. In 2013, a senior parliamentarian told the Rajya
Sabha that the country was going too far in creating post-retirement avenues for judges in every new legislation.
Yet in 2019 the Government told the Rajya Sabha that it did not intend to make a cooling-off period mandatory.
Here the responsibility is shared. The executive offers the posts, and it is the largest litigant before the courts.
Judges accept them. Private enterprises, which increasingly appear in high-stakes constitutional and regulatory
litigation, now join the list of potential patrons.

The honourable exceptions:

A fair account must acknowledge two things. First, some judges have set a better example. CJI BR Gavai said
before taking office that he would accept no post-retirement assignment. His predecessor, Sanjiv Khanna, also
said he would not accept any official role after retiring. Personal resolve of this kind deserves public respect, but it
is a voluntary pledge, not a rule. Second, retired judges bring real expertise. Tribunals, inquiry commissions and
oversight bodies often need exactly that experience.

A Special Investigation Team, led by former Supreme Court judge Jasti Chelameswar, was used in the Vantara
matter itself. Nobody sensible would bar retired judges from public service altogether. The argument is about
timing, transparency and the nature of the post, not about whether a judge may ever work again.

What should be done:

The remedy lies in rules, not in recrimination. Three steps are worth considering.

First, a cooling-off period, perhaps two years, before a retired Supreme Court or High Court judge accepts any
executive appointment, political nomination or board position in an entity that has been a party before him.
Legislation or a binding Full Court resolution could provide this.

Second, disclosure norms. Judges might be required to disclose, on appointment and again on retirement, any
prospect of post-retirement engagement, and to recuse themselves from matters involving potential future
employers.

Third, a clear distinction between quasi-judicial roles that are statutorily meant for judges, such as tribunals, and
discretionary patronage posts. The first is a necessary part of the justice system. The second is where suspicion
grows.

The stakes:

The judiciary's only real currency is public trust. The conviction that a judge's decisions come from the law and not
from expectations of reward is not a courtesy to the judge. It is the foundation of the institution.

A judge who rules fairly and later takes a position that looks like a reward has still hurt the court, even when his
conscience is clear. Fairness requires that no one gains a plausible reason to doubt the judgment that came
before. If the higher judiciary wants to keep its authority, it should not wait for Parliament. It can set the standard
itself.
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Ahead of Durga Puja 2026 in West Bengal - Take a look at how Islamists vandalised pandals between 2017-2026

The detailed record of these 13 incidents therefore provides a chronological account of controversies and
incidents connected with Durga Puja in West Bengal between 2017 and 2026, covering attacks, disruptions,
administrative actions, police interventions and political disputes associated with the festival

Durga Puja remains one of the most significant religious and cultural observances in West Bengal, with Puja
committees, pandals, Murti installations, devotional rituals and immersion processions forming an important part
of the annual public life of the state. The festival has also acquired international cultural recognition, with
Kolkata’'s Durga Puja being inscribed on UNESCO's Representative List of the Intangible Cultural Heritage of
Humanity.

In recent years, however, a series of incidents associated with Durga Puja in West Bengal have drawn attention to
disputes involving Puja pandals, religious rituals, immersion processions, police action, protests and
administrative restrictions. The incidents listed in this report range from allegations of vandalism and threats
against Puja celebrations to arrests and detention of people at or around Puja venues, restrictions on processions,
and controversies surrounding the manner in which Durga Puja has been represented or conducted.

The issue again came into focus in September 2026 amid a political controversy over CPI(M) book stalls around
Durga Puja pandals. West Bengal Chief Minister Suvendu Adhikari asked Puja committees not to permit CPI(M)
stalls using the term ‘Sharodotsav’ instead of ‘Durga Puja’, while CPI(M) state secretary Mohammed Salim
described the move as a ‘fascist attack’ and that the government was attempting to incite religious passions.
Reports noted that CPI(M) and organisations associated with the party have traditionally operated book stalls
around Puja venues, selling party publications, Marxist literature and other books.

The 2024 Durga Puja period saw several of the incidents included in this compilation. In Kolkata's Garden Reach
area, a Puja committee that a group objected to music being played during Ashtami and Navami rituals, with the
committee further alleging threats to disrupt the Puja and damage the Murti of Mata Durga. Police registered a
case following the complaint. In Howrah's Shyampur, unrest during Durga Puja reportedly led to vandalism and
arson near Puja-related locations, followed by arrests and the imposition of prohibitory orders.

At the same time, several incidents concerned police or administrative action connected with protests at Puja
venues. Kolkata Police stopped the ‘Abhaya Parikrama’ of junior doctors during the Puja period, while nine youths
arrested for protesting outside a Puja marquee were later granted interim bail by the Calcutta High Court, which
observed that their demonstration was not intended to spread hatred or harm religious sentiments. An on-duty
doctor, Dr Tapabrata Roy, was also arrested during the government’s Durga Puja Carnival after wearing a badge
supporting protesting junior doctors; the Calcutta High Court subsequently granted interim protection in
proceedings arising from the case.

The incidents in this compilation extend beyond 2024 and include earlier controversies involving Durga Puja
processions, immersion, Puja pandals and religious symbols. Taken together, they document a series of disputes
and incidents over several years in which the conduct, security, representation or public administration of Durga
Puja became a matter of controversy in West Bengal.

Muslim Mob Sets Durga Puja Pandal on Fire in Howrah, Several Other Pandals Damaged

Howrah, West Bengal | October 13, 2024: A group of Muslim miscreants began vandalising the area of Shyampur
after returning from submitting a memorandum at the Shyampur police station. The group set fire to the Murti of
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Mata Durga installed at the Shyampur Bazar Byabsayi Samiti Puja pandal.

Several other Puja pandals were also damaged during the incident. Chairs were broken, decorations were
destroyed and sound systems were set on fire. People were also subjected to stone-pelting at the immersion ghat.
Videos showing the breaking of the Murti and incidents of arson subsequently went viral on social media.

Police initially arrested 25-30 people and later arrested a total of 67 people, most of them from the community
that had participated in the protest. A member of the Puja committee was also arrested in a separate case.
Section 144, now corresponding to Section 163 of the Bharatiya Nagarik Suraksha Sanhita (BNSS), was imposed in
the area. Additional police personnel and the Rapid Action Force (RAF) were deployed following the incident.
Muslim Group Enters Durga Puja Pandal and Disrupts Rituals in Kolkata

Kolkata, West Bengal | October 11, 2024: At around 1:13 PM, Ashtami-Navami rituals and devotional music,
including Chandipath, were underway at a Durga Puja pandal organised by the New Bengal Sporting Club in the
Garden Reach area when a group of around 50-60 Muslim youths entered the pandal.

According to the complaint filed by the club, the group objected to the loud music, stating that it was interfering
with their Juma Namaz (Friday prayers).

The club that the group disrupted the Puja rituals, engaged in pushing and shoving, and used abusive and
offensive language against women members and others present at the venue. They threatened that if the
celebrations and music were not stopped immediately, they would break the Murti of Mata Durga and damage
the Puja pandal.

The group also warned that Puja should not be conducted there in the future.

Hindu Devotees Attacked During Durga Puja Immersion Procession in Kolkata

Kolkata, West Bengal | October 9, 2024: A violent stone-pelting incident was reported during the immersion of
Murtis of Mata Kali and Mata Lakshmi in the Park Circus and Narkeldanga areas of Kolkata. The incident took
place around Rajabazar under the jurisdiction of Narkeldanga Police Station while immersion processions were
being taken out.

According to Hindu devotees and Puja committees participating in the immersion processions, including
Sasthitala Barowari, stones, glass bottles and bricks were suddenly thrown at the procession. Stones were also
hurled from neighbouring buildings.

The stone-pelting created panic among those participating in the procession, with people running for safety and
some processions turning back.

Police intervened and used a lathi charge and tear gas to bring the situation under control. The scheduled
immersion procession was subsequently completed peacefully.

Kolkata Police Stops Junior Doctors' ‘Abhaya Parikrama’ During Durga Puja

Kolkata, West Bengal | October 9, 2024: Kolkata Police stopped a ‘Abhaya Parikrama’ rally by junior doctors during
Durga Puja at major Puja pandals in the city.

Kolkata Police detained 29 people, including women doctors, in connection with the rally.

Mamata Government Denies Permission for 112-Foot Murti of Mata Durga in Nadia

Nadia, West Bengal | October 11, 2024: A club in Ranaghat that had been organising Durga Puja for the past 50
years was denied permission to worship a 112-foot Murti of Mata Durga, citing law and order concerns.
According to the provided account, the Mamata Banerjee government did not grant approval for the proposed
Murti. Citing a lack of cooperation from the administration, the club decided not to organise the Puja.

Nine Youths Arrested from Durga Puja Pandal Over Doctor Protest

Alipore, West Bengal | October 11, 2024: Alipore Police arrested nine youths from a Durga Puja pandal, citing
their involvement in the RG Kar doctors' protest, and produced them before the Chief Judicial Magistrate.

The youths were subsequently granted interim bail following a petition filed before the court.

While considering the police action, the court observed that the youths’ intention was not to spread hatred, hurt
religious sentiments, or engage in anti-national activities.

On-Duty Doctor Arrested from Durga Puja Pandal for Wearing Badge Supporting Junior Doctors

Kolkata, West Bengal | October 15, 2024: Kolkata Police arrested Dr. Tapabrata Roy, a government doctor in West
Bengal who was on duty and participating in the Durga Puja carnival, for wearing a badge in support of the
protesting junior doctors in the RG Kar case.

The arrest took place at a Durga Puja pandal. Following protests by Hindus and other doctors against his arrest,
Dr. Roy was released approximately four hours later.

West Bengal Police Arrest Journalist Over Report on Attack on Kali (Lakshmi) Puja

Rajabazar, West Bengal | October 15, 2024: West Bengal Police arrested journalist Ananyo Gupta for writing about
an attack on Kali (Lakshmi) Puja on November 5, 2024. Ananyo Gupta runs ‘Madhyam’, a portal that reports on



news from West Bengal.

NHRC Issues Notice to Kolkata Police Over Detention and Use of Force at Durga Puja Pandal

Tridhara, West Bengal | November 7, 2024: The National Human Rights Commission (NHRC) issued a notice to
Kolkata Police seeking an Action Taken Report (ATR) regarding the detention of junior doctors and protesters and
the use of force against them at the Tridhara Sammilani Durga Puja pandal.

The notice was issued following a complaint filed before the NHRC by the All India Students’ Union (AISU) on
October 14, 2024.

National Commission for Women Member Writes to Governor Over Narkeldanga Violence

Narkeldanga, West Bengal | November 2, 2024: National Commission for Women member Archana Majumdar
wrote to the Governor regarding the violence in Narkeldanga, stating that police officers also behaved improperly
with her during the violence that followed the immersion of Kali and Lakshmi Puja Murtis.

Archana Majumdar stated that when she attempted to speak with police officers, they argued with her and
subsequently resorted to a lathi charge against victims who were part of the immersion procession.

West Bengal Police Lathi-Charges Devotees During Mata Durga Murti Immersion in Birbhum

Birbhum, West Bengal | October 27, 2020: West Bengal Police carried out a lathi charge on members of a Puja
committee and devotees who were taking out a procession for the immersion of Mata Durga’s Murti on the
occasion of Vijayadashami in Birbhum district of West Bengal.

Videos that surfaced from the incident showed police personnel wielding lathis to disperse the crowd. In one
video, a policeman was also seen grabbing a young man by his collar and dragging him along the road.
Controversy Over Durga Puja Pandals and Religious Symbols in West Bengal

Kolkata, West Bengal | October 20, 2021: Durga Puja is organised every year across West Bengal. It was that
during some Puja celebrations, Azan was played in front of Murtis of Hindu deities. Azan refers to the Islamic call
to prayer and describes Allah as the only God according to Islam.

The Barisha Club Durga Puja also faced allegations of presenting a misleading message in opposition to the
National Register of Citizens (NRC). The club used a Murti of Mata Durga along with a replica of the Vigraha of the
famous 12th-century Dhakeshwari Mandir in Dhaka. The Vigraha was brought to India during Partition.

The Puja pandal depicted a scene in which a Hindu woman and her child were shown confined along with the
Murti of Mata Durga in an detention centre in India, with the suggestion that they could be sent back to
Bangladesh.

19 Convicted in Burdwan Blast Case, Including Four Bangladeshi Nationals

Burdwan/Kolkata, West Bengal | August 28, 2014: A Special NIA court convicted 19 people, including four
Bangladeshi nationals, in the 2014 Burdwan (Khagragarh) blast case.

The case relates to October 2, 2014, when a Bangladeshi terrorist J]MB module carried out a bomb blast at a Durga
Puja pandal in Burdwan district. Several Murtis at the pandal were damaged in the blast.

According to the NIA, two people were killed in an accidental explosion that occurred while IEDs were being
prepared. During the investigation, all the convicted persons confessed to their involvement in the case.

The 13 incidents compiled in this report span more than a decade and cover different forms of controversy
surrounding Durga Puja in West Bengal. They include allegations of attacks and vandalism at Puja locations,
disruption of rituals, violence during immersion processions, police action against devotees and protesters,
administrative restrictions, and disputes over the representation and public conduct of the festival.

The incidents from 2024 in particular show how Durga Puja venues and related public events became locations for
a number of separate confrontations and controversies. These included the disruption of rituals at a Garden
Reach Puja pandal, unrest and vandalism in Howrah, stone-pelting during an immersion procession, arrests
connected with protests near Puja venues, and the detention of an on-duty doctor during the government-
organised Puja Carnival.

The compilation also records earlier incidents involving the immersion of Murtis, police action during
Vijayadashami, controversies surrounding Puja pandal themes and religious symbols, and the Burdwan blast case
involving a JMB module. The inclusion of these incidents demonstrates the range of circumstances in which Durga
Puja has become connected with law-and-order disputes, political controversies, security concerns and public
disagreements.

The September 2026 controversy over the use of the term ‘Sharodotsav’ by CPI(M) book stalls adds another
dimension to the continuing public debate surrounding the identity, presentation and administration of Durga
Puja in West Bengal. The dispute involved competing claims from the state government and CPI(M), with the
government objecting to the terminology used by the stalls and the CPI(M) describing the move as politically
motivated.



Across the incidents documented here, the central issue remains the conduct of Durga Puja and the space
available for its rituals, processions, pandals, cultural expressions and associated public activities. The cases also

underline how disputes taking place around the festival can quickly become matters involving police, courts,
human-rights bodies, political parties and wider public debate.
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Human Rights Body Action Over Minors' Participation At Mumbai CJP Protest

The commission has issued notices to the Mumbai Police Commissioner, the Ministry of Electronics and
Information Technology, X Corp., and Maharashtra's Women and Child Development Department, asking them to
submit action taken reports within a week.

Mumbai: The National Human Rights Commission (NHRC) has registered a case on its own over allegations
concerning the participation of minor children in a protest organised by the Cockroach Janta Party (CJP) at
Mumbai's Shivaji Park.

The commission has issued notices to the Mumbai Police Commissioner, the Ministry of Electronics and
Information Technology (MeitY), X Corp., and Maharashtra's Women and Child Development Department, asking
them to submit action taken reports within one week.

Commission Seeks Probe Into Role Of Organisers

The NHRC has directed the Mumbai Police to examine the circumstances under which minors were allegedly
brought to and involved in the demonstration. It has also asked the police to investigate the specific roles of the
organisers and take appropriate legal action if the inquiry establishes any cognisable offence.

The allegations include the possibility that children were deliberately positioned during the protest in a manner
that could discourage or restrict police intervention. However, these remain allegations and are subject to
investigation.

The human rights body has also asked authorities to examine whether provisions of child protection laws,
including the Juvenile Justice Act, may have been violated.

Digital Evidence To Be Preserved

The NHRC has sought preservation of digital evidence related to photographs, videos and social media posts
showing the children during the demonstration.

X Corp., which operates X, has been asked to preserve relevant digital records connected with the circulation of
such material. This includes information that could help investigators trace the source and circulation of the
posts.

The move is significant as photographs and videos from public protests can continue to circulate online even after
the event, potentially exposing children to privacy and safety concerns.

Child Welfare Measures Directed

The Maharashtra Women and Child Development Department has been asked to take appropriate measures to
ensure the care, protection and welfare of the children allegedly involved in the protest.

The department is expected to assess whether the children require any protection or assistance and ensure that
their rights are safeguarded in accordance with applicable child-protection laws.

The reports are expected to provide details of the police investigation, the role of the protest organisers, action
taken on any identified violations and measures adopted for the protection of the children.
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Opposition Protests Grow in Mumbai & Delhi Over Poll Irregularities; BJP Hits Back

A political confrontation has intensified between the opposition and the ruling Bharatiya Janata Party over
allegations surrounding the electoral process and the Election Commission. Following demonstrations in Mumbai
involving Congress, Shiv Sena UBT, MNS, and NCP SP demanding the Chief Election Commissioner's resignation,
protests spread to Delhi with the Aam Aadmi Party and left parties demonstrating against the SIR exercise. Amid
these demonstrations, three women journalists alleged police sexual harassment during an October 3rd protest
at Jantar Mantar, leading to a Crime Branch probe. In Hyderabad, AIMIM chief Asaduddin Owaisi accused
Bharatiya Janata Party and RSS workers of filing false form seven objections, seeking intervention from the
Telangana Chief Electoral Officer. Meanwhile, the Bharatiya Janata Party accused the Congress of adopting a
selective stance towards the poll body depending on election outcomes. Separately, the National Human Rights
Commission directed Mumbai Police to investigate reports regarding the participation of minor children in the
Mumbai demonstrations.
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NHRC notices to Mumbai Police

The NHRC has sent notices to the Mumbai Police chief, the Ministry of Electronics and Information Technology,
and other authorities in the wake of a complaint alleging mobilisation and involvement of minors in a public
protest held in Maharashtra's capital on October 2, officials said on Saturday.

It has also sought action-taken reports from them within one week, they said.

The complainant has also alleged subsequent publication and circulation of photographs and videos related to
these minors linked with the protest on social media platforms, the rights panel says in its proceedings. The
complaints refer to posts published on a social media platform. It has been claimed that “children were involved”
by persons described in the complaints as allegedly associated with the Cockroach Janata.

Party (CJP), “requiring examination of the role of the organisers or coordinators, accompanying adults and every
person who brought, prompted, encouraged or facilitated the participation of children in the gathering,” it said.
The complaints further refer to “purported group/chat discussions” said to relate to the planning and coordination
of the protest, wherein the participation of minors was allegedly discussed in advance, read the proceedings of a
bench of the National Human Rights Commission (NHRC).
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NHRC team to visit Kendrapara on October 5 over Dalit sarpanch ‘assault’

The NHRC took cognisance of the complaint and directed its registry to forward a copy to the district magistrate,
and the superintendent of police seeking an inquiry and a report.

KENDRAPARA: A team of the National Human Rights Commission (NHRC) will visit Kendrapara on October 5 to
conduct an inquiry into the alleged assault and mistreatment of Tikhiri gram panchayat sarpanch Chameli Ojha
(33), a Dalit woman, three months ago.

Ojha, the sarpanch of the panchayat under Mahakalapada block, was allegedly assaulted and manhandled by
police and the block development officer (BDO) of Mahakalapada on June 11 after she raised allegations of
corruption against officials, according to the complaint.

The NHRC team will conduct a spot inquiry and examine officials, eyewitnesses, police personnel and other
persons connected with the case. The commission has informed the Kendrapara collector and superintendent of
police about the visit, Collector Raghuram R Iyer said on Friday.

Earlier, Human Rights Front (HRF) India chairperson, Manoj Jena filed a petition before the NHRC on July 14,
alleging that Ojha had been falsely implicated in a case registered on the complaint of the Mahakalapada BDO
under charges including attempt to murder, causing hurt and obstruction of a public servant.

The NHRC took cognisance of the complaint and directed its registry to forward a copy to the district magistrate,
and the superintendent of police seeking an inquiry and a report. The SP submitted a report to the commission on
June 27, stating that three FIRs had been registered in the matter and that they were cross-cases.

Ojha had earlier written to Chief Minister Mohan Charan Majhi alleging that officials were hindering development
works in her gram panchayat by withholding payments to persons who had executed tasks.

In her letter, she alleged that she had gone to the BDO's office on June 11 to request clearance of pending bills,
but the BDO and others abused her. She further alleged that the police assaulted and misbehaved with her inside
a vehicle while taking her to the police station.
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[IOJK: Pakistani prisoner dies in Jammu jail under mysterious circumstances

Jammu: A Pakistani prisoner has died under mysterious circumstances in Kot Bhalwal Jail, located in the Jammu
region of Indian illegally occupied Jammu and Kashmir.

According to Kashmir Media Service, Shahid Imran, a resident of Sargodha, Punjab, was arrested by the Indian
Border Security Force (BSF) in 2024 after inadvertently crossing the border in the Makwal sector of Jammu.
Following his arrest, he was subjected to absurd allegations of links to the Kashmiri freedom struggle, and several
fabricated cases were registered against him.

Like other illegally detained Kashmiris, Shahid was deprived of all basic amenities, including medical care and
legal facilities, while in prison.

Detainees are often not even produced before the courts, a tactic used to prolong their detention.

Indian authorities claimed that Shahid Imran was found unconscious in his cell. Resorting to their habitual lies
and baseless propaganda, they claimed that he had committed suicide.

Human rights organizations state that such deaths result from severe mental and physical torture, medical
negligence, and inhumane conditions during custody. They asserted that accusing an individual who
inadvertently crossed the border of terrorism or militancy and imprisoning him constitutes a grave violation of
international laws and norms.

It is worth noting that Zia Mustafa, a resident of Rawalakot, Azad Jammu and Kashmir, also died during
interrogation in Kot Bhalwal Jail, Jammu, in October 2021.

Another Pakistani citizen, Muhammad Ali Hussain, passed away in the same jail in August 2022.

Additionally, a Pakistani citizen named Sanaullah Ranjay died in Kot Bhalwal Jail, Jammu, in May 2013 due to
severe torture by authorities of the prison.

According to data from India’s National Human Rights Commission (NHRC), eight custodial deaths occurred in the
prisons of Indian illegally occupied Jammu and Kashmir between April 2021 and March 2025.

Human rights organizations have consistently raised concerns that overcrowding, specifically in Kot Bhalwal and
Kupwara district jails—a lack of medical facilities, and custodial torture are the causes of these deaths.


https://kmsnews.org/kms/2026/10/04/iiojk-pakistani-prisoner-dies-in-jammu-jail-under-mysterious-circumstances.html
https://kmsnews.org/kms/2026/10/04/iiojk-pakistani-prisoner-dies-in-jammu-jail-under-mysterious-circumstances.html

§

i Tribune India, Online News, 05/10/2026

Source: https://www.tribuneindia.com/news/j-k/nhrc-seeks-probe-into-
disability-cases-linked-to-toxic-cough-syrup/amp

NHRC seeks probe into disability cases linked to toxic cough syrup

Four children had allegedly suffered permanent disabilities after consuming a cough syrup in Udhampur district
during 2019-20

The National Human Rights Commission (NHRC) has directed the Jammu and Kashmir authorities to conduct an
inquiry into the permanent disabilities allegedly suffered by four children after consuming a cough syrup in
Udhampur district during 2019-20.

The Tribune Subscription Banner

The direction came in response to a complaint filed by social activist Sukesh C Khajuria, who sought adequate
compensation, medical care and rehabilitation for the affected children.

In its communication to the Chief Secretary, the NHRC stated that the complaint should be forwarded to the
competent authority for appropriate action in accordance with law.

“The authority concerned is directed to take appropriate action after enquiry, associating the complainant and
victims, inform them of the action taken and submit a report to the Commission within four weeks,” the
Commission said.

In his complaint, Khajuria argued that the four surviving children, whose lives were permanently altered by the
incident, deserve justice and long-term support. He described the tragedy as part of a larger national problem
involving fatalities allegedly linked to spurious cough syrups contaminated with Diethylene Glycol (DEG), a toxic
industrial solvent.

Referring to the Jammu incident of 2019-20, Khajuria alleged that 14 children had lost their lives after consuming
the contaminated syrup. “The Regional Drug Testing Laboratory (RDTL), Chandigarh, confirmed the presence of
34.24% w/v of DEG in the syrup, a clear indication of the gross negligence and callousness of the manufacturers
and regulatory authorities. I am compelled to note that despite the gravity of this tragedy, there was deafening
silence and inaction from the then drug authorities of J&K,” Khajuria alleged.

He claimed that the matter gained attention only after intervention by the NHRC, following which the government
was directed to provide Rs 3 lakh each to the next of kin of the deceased children.

According to the complaint, the High Court and the Supreme Court subsequently upheld the NHRC's
recommendation, recognising the State’s vicarious liability in the matter.

Khajuria further stated that while compensation was paid to the families of deceased victims, four surviving
children from Ramnagar tehsil of Udhampur district, who were left with permanent disabilities and possess
disability certificates issued by the Chief Medical Officer, Udhampur, have yet to receive compensation or
rehabilitative support.

He contended that the continued neglect of the affected children amounted to a violation of their fundamental
rights guaranteed under Articles 14 and 21 of the Constitution.
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ITet Bi AT bl IS8T A8 e 8l

1 § gt & fAder?

T AR ST = Gt IS & 7= gfFat (Chief Secretary) @t 99t T4 @ fAden # o o1 figeit wR fagiy Sk e 21
ISTE e W Aeh; AR i (AaR1, fRarett, ®6) & SR foredt oft wiiar 3R a1 gere ot fomT ot sRoT & T8 gerar sa|
AT dehfctien caae: af SIH-caawT a1 YRE HRUN ¥ [Hl S8 ! @ielt AT 988 SRRl g HY ST g, df UM &l hRars o
Ugd GHMGRT 3R d5d & iy Jenfeden SITg (Alternative Place) &t sl et gRT | T STt 7R afel! IR 3ieh: MGRT & 5
faet & garaRY T AT STed et 3R 3T foeft oft TepR Y STaReT At ar Safis W g aRg & ek o 7 1

18 3TergER ach R &A1 srfAard

HAHATAHR ST 3 50 AT Y dgg 1ifRar & forn &1 aoft Troaf ofik &g anfla viel & g aRaf i Ridu Rumw g fr d s
JTRLT & U & S[SI SruTe RUIE 18 3TargaR ddh &Y 8Tct A TAUTSIRE! ot TY | SRINT & 39 thadt & d1g 319 UM 3mTet 3k
@ gfaa e gt


https://lalluram.com/major-nhrc-directive-sidewalk-vendors-and-potters-not-to-be-evicted-during-diwali-navratri-and-chhath-puja/
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Navbharat Times, Online News, 05/10/2026

et
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Source: https://navbharattimes.indiatimes.com/india/nhrc-said-do-not-
unnecessarily-remove-street-vendors-during-navratri-diwali-and-chhath-
puja/articleshow/134684678.cms

LESI-Uet aTel ahl AR, faTell-86 Yot # dasis 7 §rY, AgRI 9 Usd &l AMaNgehR SINT ST &

g AHAIERR ST @R Hior & I B F Use € WEt-tt 3R Tedt atell 3 g et 9 T 81 39 Ty g SR fhar 21
T2 Rcet): Wi aratfaeR smal (NHRC) = 9oft wreat 3k dhg enfaa ween ot fAder fear & o6 3 o aret ey, Rareft stk v
e gAfead &l NHRC = e faar g fo «fad amet # sifaRem/qdt 'l 718 erars <t RUIE' 18 arargar 2026 deh STHT i ST |
ER & IGS-H arell ol 3rrsiifdept & dfera 7 &R: NHRC

NHRC  fAder faar & fos wemifa, fearett ofk ©6 gum & SR R de3t & [T aoig germ 7 S1g a1 3+t irsfifdenT § dfea = fomar
S| STgT 31T § GREMT IT ATaSii-ch GR&TT o HRUT [hell S8 i @ielt el STt &1, I8l a3l o il IuGard dehictien STTE af STt
Bl

T ateh @ 53 & T STed T e

e A gg oft fAder iR € fob d3i &1 g a9a™ & @ STed | fohar SY a1 39 WR 91 9918 s hRarg 1 i 9, 8ik Iafis,
STER aYelt AT JaSTg GEeaTST i AR TR I & STHR HRATS Hl ST

I T TTH F9H &7 § STed A fohalT SI1Q A1 3 W o1 I91g g BRars 7 i Sy, 3R I, e agell a1 davig q@aaret el
fRYehTral IR A & STIER HRATE HY ST

HAFATYhR TN 3 AR JHiaq 7 foar o1 g3

g HIHET -3l A H VAT IS 3R il oh ST awig g2, ST U STed e, AT T 3R I WA A i
frerradt & 21 81 fied dret AERI & HH § NHRC Ha&d fUdeh Shi-A <hl Sreasrar darefl e 3 39 ATH el §3H forar o efk
Tafd Tsat ok R Srfderial el SR &Y ST hen 3fi ST} hRaTs ehet ahr e fa=m e

JTINT AR T Uget gt & 717 &l

39 91, I8 3@ U foh gRI & Hiem | ®ig 33 S srrshifat ofik AranfdeRt i grenm gRfead s & fag wfied & a@d &
fthe @ SR §, i A Tt ot ofiR dhg nfla uaen ol ¢ fAger SR fohg)

NHRC 7 == gema 4 ag off &g1 & fob & dichet Bk aliehed h! YTaHT & dgd R 4831, URURe Sadmd 8k R TR WR &4
ISl i ggrar 2|

3T 3 goff et & g afdat ot fear fAder

e 3 Toft et ok dhg enfad udent & g afat ot fAder i & ok @ g1 fAdan ot e afSged, TR frm sif@remfa, gfers
3R 37 Geifdd SrfdepRal deh earueh & & ugany 3R 37ch gTell shraf-=aa ot gfead i
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f News 18, Online News, 05/10/2026

Source: https://hindi.news18.com/news/nation/nhrc-directs-states-not-to-
remove-street-vendors-during-festivals-10886230.html

gt =ST: 3ESl-uek arell & folg Geraer, 31 av, faarel! 3R 86 Yui W S dfay am=

Good News For Street Vendors: 7awif3, faareft 3k &6 Gl S AERT & SR 8e1-Uedt arall, helaral, HRRI 3R BI¢ ghMERT
&l Wgd el 8. Il amanf@eR 3T (NHRC) 7 53 iR dhgenfla uaeh ol fAder i & foh aert & e @iy ds<d &t davtg
T gerar S1Y 3fR 39T Srrshifaest yanfaa 7 gt

NERY T HIGH 31 31T 74T §. ISTRI § A4h Te- offfl 3. TSah! IR @el-Ues) It AgRI & T shad ToR 3TEH, @et-ues) arat ar
(NHRC) 7 goff Iroat 3k dhgenfla uqsnt vt fAder fear € fh <erl & SR wiita dsd o) Savig 7 germ Sie 8k 7 gt 3
3TohifdepT Si-t ST,

TATgIRYT (NHRC) 7 319+ fAder # A1 gl & fob igRI & SR 88l-Uet aTall 3iR B ATUIRAT & AR 3R ATaTSehRY bl
YR YRR Y STQ. HRIR R IT Ardsi-eh GRaT & HRUT fhdt I3 bl g1 SR g, df I depfcieh SiiTg SUeTed Sl <hi hal
T . AT hl HAATT Stedt 3R dastg S & off a=m & der fag g 8. @fad Ame 7 sifdfRer a1 guf srarg Ralé 18 srager
2026 ddh STAT ST ghft.

TR & fAder # ofik am?

SaoTg MfAhHUT HRATS TR Aeh: RITT dsd i SHTITh TY I g AT YA ohed T &1,

denfceh STTTg oh! STRIT: 3R IR YU AT Areioti-eh YRETT & HRUT STE Wiel! ehelHT STl 81, dl dSH el gE ST Sl dHrg
SITq,

T STed A TR e GARIMGRI ST TTH AHT a¥ich § Sied 7 foham g ok 71 €1 dgsig Spaf1 e .

I 3R IS R HpRATS: 59 F SR agett, IS 3R Ifd geaeiy Fi fAwrrdl TR HIIA & JdTeeh HhRATS 8.

el Bk ciichel oh! TQTAT: RITHII HRIRY, URURS agmal 3R R Iare! el Micangde fhar s

gt Tat ot fAder

ey el bl TARA e eATTeh TR A 3R fSielt w2, R fAH den gferd & SiRT 3! urer gfAfead s bl el T 8.
i w8 arfaRed a1 quf shars Raté (ATR) 18 3ragaR 2026 deh STHT &hen & Maer Ry My 8,

wrge § Sy

NHRC 7 Trsat @t | fAder i3 € o grem & 9™ W oR d5d ot ge1 Sl 81, af 378 dehfeddh oig +ft &t g,

It BRI F S1fAshHor g Y BRaTE & T Bie AR & IR 3R SifARY a1 off e wg=m g
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diwali-relief-for-street-vendors-nhrc-orders-states-to-protect-livelihoods-
2026-10-05

Heguasr: faareft w gl ITaft ASh-AE de Pl AR TATTIRYT T FST STIaen

et W & Teh fhIR g T aret e, 3 aretl 3R B¢ BRISTRET w9t Ted el &1 NHRC 7 354t ot fader Re € fb
R HRON b IHATAT I5H HY dqoig 7 EeTIT ST 3R SR TS R Jhfctieh STIg oI ST |

TeRIf, quTaett 3R B3 Yot & SR geh [ch-R HAT sa- dTet d8H, St aTell, HReR| 3R Bic ATITRAT Pl SaTg §TH AT D!
Fsit-Ad wafad ot R It Ararf@eR Sl (TTgeRet) A el ik dhg anfld e @t Ader iRw §1 smahT A et 8 O <Rl
& R WY d59 i srefifdent SR AFaTfdeRT S grem gfeRa 6t g foredt dev ol sraedes wu 9 geran 9 S1g 3R 7 &
T QT STed fohaT Se |

TRET HRUM F geTT STes) 8t at gut S8 &

TG STRE! A gl foh SR el = & d& &l geT R AR IT WIdsii-ch RET & hRUT ST &, df UL i 34 g 3fRd
dopfcren AT I IueTed YT AR | haet e h BIRATS Hch Tch otl-St W gt ht ST TRy ST 3 Je&f R 7=
ek & JAMT R, T STed e 3R SIS hRaTs 4 o g9 & Acer fQu §1 59 i 3k & Iafter, srde aye! ar davig
g8y Fl fABIT et IR FA & IR HRATS B h gl 7T

fOea e Wt gAegsmet 3 foram or dam

R, fUse O e WS & SR SeT-3TT e H R 35 3R gHhMERT &t g2, ST T STed e, JAMAT I
3R TR A & RArad T 911 2ff | 39 aTg TAUTSNRE ht Tawg M I &t SieaerdT arelt tia = A &1 7 foar o
3k Gefaq wsal g R uLmae ol fAnradt ht ST R 3maas hrars & R /e & sa ara ff iRt @ uga ema 3 A fah
dexi Y arrsiifdent 3R AHATTAERRT St GRaf & foig gxdeiy St g1 &t o Totd 9ol 753t 3iR hg enfld wasn ol 98 R & fAger
SR fohg T &1

‘GIeheT TR TAehel’ ohl S@TaT 3t o gL

TATTIRT 3 U & WHg ds9, urRulRes agagrat ok wiHlg @Rk oR Affa amme o) sgar a1 & fav oft wer g1 emavr a4 =9
‘qrehel TR cltehel ehl WA & IEY T - TR SR faar 81 ST = gt st 3R dhg enfld e & Heeg af<al ot fAder fiaw § fah
1 3Taen & TR e shetared], R e, gford ik o wefda sifdemRat e ugars Siq ofk g9 wrdt urere &t AR &t
SIQ | dfed A & sifafed a1 gf vaem 2 RUié 18 sragar 2026 deh ST e & fAder off fag g &)
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festivals-nhrc-issues-directives-states-says-relocated-alternative-sites-
before-removal-2026-10-05

MERT IR Iz I IS W Ach: TTTSRAT 7 w4t ot 3y e, Har- dafcden sTTg 3o € gerg

TAUTRRE! 7 Farif3, faret ofk ©6 & IR =TT ded, Biardi, HraRi 3R Bic dRIATRET 6 rshifden iR AFETEHR] Sl 38T &
fA3er fRu &1 e A gt b AT aoig 71 5eTY, M| STad 7 &2 3R ST Wil ShelHT STe<l 8t dl Ugel dehictieh dfaT AT SUcTse
I

AERT AEAIfShR STERT (THTTSIRG) & GHar o gt Isat ik dhg anfla uee o) fAder Rar s Rdur A et mar & o & 3 aret
ram ghfead &

Ig fomifca =t St oy rg?

R Y SR F SR o U ATt & S1gdR, I8 ATHET STeTT-3TelT S8x] # WA JSHaTR GRiaTel! i Shfdd diR W o1 asTg gem,
STehT ATHT STed e, AT T 3R 378 IR o i fRIeprad! & a1 81 e 91 JigRl & #19H & 3R, 96w Ui S
Y TeTETAT aTell TAVTRRY S 3 59 HTHe ol I3 folam ol 59 911 &Y Jafdd ol g Tt SrfdarrRal et Rigl 6t St &
3R ST TS hea ot Ader fear am

39 9T, I8 S@d gu o gR| & Hiew  RIFg 389 &t reiifdent ofik AT i GRem gfead set & foly ot & @ &
AR & STeeed &, SR = goft Tt 3R dhe AT vt ol 7 FAder St fopw

qu 31 & < et T 87

TG A fAqer faar g foh Ferif3, fearedt ok ©6 gon & SR @iy dd &l fomT goig germ A SY 3R 7 81 3! srrsfifenr @it
S| SR ST Y YRET AT ST-GREM S hRUT fehelt STTg ehl Wiell T STt g1, ot dfst & felu Iugerd denfetien STg <t STt =nfa gl
3 = gg oY Ader Ran € o ds<d o1 g 7= & Sied 7 o SIe 3R 7 §) 39k fATh SMTasTeh ShRaTs <hi SITY| 9k 1Y
&Y, Idis, STa=A agett a1 Sgfd q@cigri dl fRAIGRIA! IR S & gUR HhRaTs Sl S|

TATTIRET 3 R uma & ag off gt € fh & 'aiehet Bk aleher’ Y W1 & dgd R d8d, URURe gl ok WM &R W
I ITGI I STaT & | JTANT A Foft It 3R hg nfad uder & g afal ol Fger faan & foh 3 =1 Adan ot e afsidel, R
fepr, gfctd SR o= Tifed rfdepTiRat deh sarueh & & ugay 3R 3ch THTel! hraf=aa= ot gMAfad ol TiegameE 3 Fdsr faar
2 o5 cifera wmett F sifafkad/qut ‘&t 718 Hrars hit RUtE' 18 sragar 2026 de ST 6l ST
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et
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brothers-protest-to-mithi-river-scam-top-updates-2950436.html

Hag A 3TST 3Tehe Y31 o AT AT & f&ereh foRiey vaefa @ #idh 1<t aieret aeh, ggi ue faasr &t aoft ot @er’

Hag A 4 37agar, 2026 Bl STehe deyait  Setans & R Rty A Reprerm) #Hd) 9d i aterat & srfvmar St 7ifar @ ggars
g3 TER # HIGSh ol HiAd TG SR AT i aTaw gs.

Mumbai News Today: H&8 & TST STk TATATERT T ST 8T, STal STehy Seail A FATd ST & et Ueh 98T favte A1
fAeRTer | 39k T1 &, ATER | s Aeaqut g +ff 3@ i i, [ Hidt 7ct 9T Sieret ¥ S[Bl ypare 3R st di hEal §
gfa et 8. ag fam 2rer & folw Ioiifdes gorad, anfefer sqara SR AmIfSieh gl § “_1 T8l

BTehR ST = FATT SRINT & Tk Haig & o7t foxter At

HERTY AGHATT ST (F1E) U@ ST STeh? 1R RIa@T1 (Feteh) AT Iga STen? 31T, 4 SHIgER Pl Haig | gHATa ST (SH1eTs) &
TR T T 51 R Yeft &1 Aqa et T8 UG hidd AdGTdT GdT avthe 37X SHISTS ohl [AY T Hemter (THIMSSIR) Ufchar
# degeTees srfAafaddrst & fadiy | 8.

HiS 78 T Heret & srf9Aar St Fifar @ o7 € gude

ST ST HIRAT & 31T, 4 STargeR i Hag hl HIST 74T TS URATSHT ¥ 3 65 IS TUY & HiAd T AT | B He dh Iods
I TS| Tg AT M6 & Yo S HicTel ¥ Gafdd g, fSod &g vg@ sfal & 9 91 o1 3@ €1 5119 Goi el 39 ATl & 311 b
HRATS I Tl 8

I3 FiFe AT H UItheR YITREI0 gl € 10 € gudie

JTEIATSCT SiFa T 8 Teb AT H UItheR AR gell & TSI, 4 3fegeR i 10 € dch YT hl 75| Hifgel aTehls & ATal-fUar dfgd
50 & 31fdres et & s off & fohg 7T €1 T Awer e $fik arfSie < & &5 Fgayuf AT o 8T 1

TR Td RITHT gme

R eftes foRter oeefT o dfter gadiuedt @i a1 deraen

HERTY wlich VaT SRINT (THATe) & TfRa §RUTChs T 3 STagER hi hidd YW ofieh Bl diohy IHIGARI & I Y8 Aty vaefHi & dfta
JaTeer & T maT| B wig 3R ISHIfAS Ad1 59 AT H 31 hl STareqa! chl HiT X 38 Bl

HERTE # 7% grefd dramsd! gafdems e oy

HERTY DR = 3 3TAaR Dl 75 SIS GTse! gAfdehrd Fam SRt fohg, foraw uferar i sver fovar a1 81 o1& gAfde™ & g 51%
STTAYGH R T UFGRT SIHaRt ghft| 71 SGaTal ol 3639 YT URATSHIST § UREHRIAT 3R gerdT & 81

gRTE T 37l 3R wiasy g arelr srgva ohg Has # &

a3 & URTE H Ueh 31gd Sha Y fhdT 1T 8, STt URTe} & T¥eg 3rcitd 3R Ik Wiasg &ht G9ra=mai ot ufar &1 39 e ol T
fifSat 4 SrergeR Y Gorg SIRY fowarm mam, o Rt & faehr SiR Heepfd ot ISR fokar mam 81

TSIATA JAT A JATST T HaIg ol CIell-Had ST T g fohar

HERTE & ISUTA GHT A 3 STagaR i JaT3T & Has ot dufees (SIeh) Jord a9 & aTdl # A 814 a1 31g foan| 3614 89 519
e A9 # afthy YrfieRt & Agd W SR T, arfds eer @ 39 dmrt o1 3~e fohan 1 9|

sft IERT g 7 10 uRar} &t 19 faaRa fasar

off THGRT TX 7 4 IR DY oI b HIHILME! oh FEINT & 10 SRRAHS IRaRT et 12 fadaRa fhan) g&e & sieaer 3 evgl fob Iem
TS AR FHISI ST A Afehd g 3R 3 off T8 e SRy 3@

3T T JRam

favarsht ureh & Tt fakter ueef: gas ufawrht & 9y, smateTenl & fEeTh ThegeR

3 3egeR I fRAGTSH UTeh # §U hicherd ST Ureh (Hiotd) o faRter wasi & <R o1l # 3 @l fR1ehrad & are Tes 75 aufig gfaym
1 g@e e gt | Has gfard A 3 sragar ol diotdt & foRte el & amatsiel 3R 400-500 HaeiHerRaT & T ThagaiR asf
hI 81 AT AFAIIPRR STRINT (TTTIASTRET) 7 3 3TACER Dl AT AR TR AR b SEAHTA <l STid o 3aeT fAQ &1

'geh ThiA B & ATH IR @18fehal & Sreaitel difedt a9 & oMRY § 200 fiRwaR

g T g & AT R dAsfoRl & srsclier Aif3at a9 & SRy # 3 sragsR i 200 & 3ifdes i vt fRTaR fakar mam &1 gfer 3 30


https://hindi.latestly.com/india/mumbai-news-today-thackeray-brothers-protest-to-mithi-river-scam-top-updates-2950436.html
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Isferal & g difsat 3iR AT s 6 81 T8 AT JHiHelTs dRaras! 3R A M1 & AT <Iet 6t ST <l fget 81

GTe] YRET Seeit TR THEIY 3 5 T8 HieHId! & argad Fafad fg

HERTE UhalT A 3 IR i el YRET Seeia-l o hRUT Has & Uid UASHI 3R Teh ST & aigad Hafad oy fag| FHteron &

RfTFSIYeR TR G 3R AU & G, hiehiid IR difeat St ik awmg urE 3|

RegaEit & ety § Hidissrygt deoiifr I9d uia iRwr

hard et fAmtor faumT (Hdisseggl) & e goitfaR 3R IR 317 afaadl @t 2 3rager ot gas # 50 da I hl Read WeR &
& IR # RER fohar man o1 & AReaRat yeer ki st o it €1

310t 3R UTeTeR & 2.69 heis vy ot ufasfed U= F9relt STed

HERTE THaIY A 3 37ageR i 3101 3R UTeTeR A BI9ART & SR 2.69 aR1g ¥ HeI &l Uidsidd I AHTe 3R Jifad darg sted
fhaT| g hRaTE TSI H Say daTg IATG! o &tk StfHam o1 fgw g1

4as | gaeh ol Hid, Uil 9 HIg TR gl &l $IRIT

3 37 ol GuIg A Ueh gayeh i HId 81 713, Forad 3qeht Uit 3R H1g U= g1 ol SIRIT o711l 711 8| Gfeld Areed & ST &he 38t @ 8k
3T &l pHaTS hY AT @ B

uReae v gfarat ein

g gaTs 13 UR 265 ATATRS AL I § el

ST gRT aTfeld Ha8 $eereMd TARUTE fffies (THIMEETH) 3 &2 R 265 AR SaRTET UM Wic # dheld! e dhl arerT
IS &1 TG haH TRUTSg YATdh o felg Bl ITarATd ohl 11 & RAHIART hi o hRUT ISTAT 7T 8 | GRS ARSI FaTer i
Tt Ha8 | RIFIdRd - I faRier T W@ 8.

Tt a8 SRIEIT 8§aTs 31 TR HRd ¢! 9aT T LARH

HERTE & vl 3 3 SfageR ot 1dt Hag RIS gaTs o1 R YRd SR} Ja1 o1 JURY fhan. ag A a1 anfat & faw dgar

Ffaefadt 3R GiAem UaH o & 382 & 7 i 718 8.

HIS-3TEHGTENG JoIc o URATSIHT ST TgaT Wied foret dl=d

HoI3-SEHRIEIG Joie o URASHT & foly AgRTE § 3 S1ageaR o Ugel Wid forst df=a fohar mam| ag aRatsmT vRd & g1s-wfis ¥

Ffaefdd! Pl FgmaT 3= J Ueh Aeaqul Hidl T ek &

HEE ®¢ R ¢ ol FaTe JTed, g o uIad

3 3R 4 3TeRZER ol HuIg ¢ WR A1 ol HelTer SIS 57| TS & HoS ST aleil TS ¢ THIfed g3, STafch 16 2+ $eh-Beh e <cil
3R 10 T IAT IgT T | 1T aht SifafRad arsr aa 3 ofR @i ergse &Y TR e i arg € 718 21

srfeaen

Hag # gl Y e T1/fher 9, T89 T ugeh

Hag # Tt i Hiwdt A T1/fAat Sl IS g8 8, S99 98 T89 ah ugd s &1 fUse o #eiHl A g Ui seid! &, [Sraehr R A
it ofR uRkag Tarsii wR diem 3R Tsm|

TgieRoT Td HEH

qas O ferur-ufeas Ay & snfaeie aroet

IR HGH A7 fA9RT (SMSTHEY) 7 3 S7ageR o §us ¥ Gfeivr-ufeds Ay il SMfaehries aroet el gryor i, fSree erex § 2026
& AT Tt o1 3id gt maT| fagef & sifdramier fewat & suds omt i aruedt & fa fRAfaat g 81
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